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The Minister of Labour and Rechabilita-
tion (SHRI VEERENDRA PATIL) :
Sir, the hon. Member rightly explained
in brief the plight of the emigrants or the
workers working outside the country.

Sir, hon. Members are aware that thers
are two types of erhployers.

One is foreign employer. Foreign employer
either himself directly recruits the immigrants
or workers or he will gsk the local recruiting
agent to recruit on his behalf.

The other type of the worker is the
Indian employer. As the hon, Member Shri
Dharam Dass Shastri said just now there are
several companies both in Private Sector and
Public Sector who have taken up a large
number of works in other countries parti-
cularly in Gulf countries and they are cxecu-
ting the work, For executing the work, what-
ever work force is necessary, they are having
work force from this country. For foreign
employer, he has to get the immigration
clearance under the Immigration Act by the
Protectorate of Immigration. So far as Indian
employer is concerned, he has only to take
permit and in the Act itself. 1 do not want
to go into details the procedure has been
defined clearly, Al the formalities have to
be gone through before the employer gets
the immigration clearance from the appro-
priate authority.

So far as the Indian cmployer is con-
cerned, as I said just now he has to approach
the Protector General of Immigration. He
should get the permission and before getting
permission or permit he has to satisfy about
the wages, working conditions and all that.
After getting the permission he can take the
workers from here,

Hon. Member Shri Dharam Dass Shastri
was pleased to observe that these companies,
while taking these employees for executing
works that they havc taken up in other
countries, they arc charging heavily.
Under the Act they are not expected to charge
anything because they are only taking the
permit and with the permit they are taking
employees there, So, they are not expected
to charge anything. Therefore, if any Indian
employer is charging or if he is extracting lot
of money, certainly it is an offence and
Government will take cognisance of ‘such
:ﬁ::ulnd he will be punished under tre
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MR. CHAIRMAN : Has Government by
mot taken any cognisance of the offence ?

Shri Dharam Dass Shastri wanied to
know, is Government fully aware of this and
has Government taken any action on that ?

SHRI VEERENDRA PATIL : I am
coming to that.

The Indian employer is not expected to
charge or extract any money from the immi-
grants or from the employee. If he charges
or cxtracts the money, it is an offence, He
is punishable under the Act.

The question is any Indian employer
extracted moncy from them ? I do not have
that information.

SHRI K. LAKKAPPA (Tumkur) : Parti-
cularly, we want that information,

The purpose of raising this discussion is
to have that particular information, That is
the most vital infotmation,

PROF. N.G. RANGA (Guntur) : Have
any such offences been brought 1o the notice
of the Government ?

SHRI VEERENDRA PATIL : There is
one complaint we have received. That is
with regard to Gurdeep Singh Associates,
They are the sub-contractor of NBCC in one
of the contracts in Iran. Some of the workers
complained that they have paid Rs. 5,500 to
the company as service charges and also that
they were not being paid their wages in time,
The company have denied the-allegations and
-the matter has been referred 10 the police
authoritics for futher invesugation. I think,
this is the only onc complaint that we have
reccived so far.

st yHT@ qwW . HAT
FEAAT K47 & THAT 9T BIGT AT
ST, AT qaT I/AT fE 500 WAFT aAve
Wagrdsa @AY T @ gfa gz
isg
MR. CHAIRMAN : He is answering.
SHRI VEERENDRA PATIL : Sir, I have
made it very clear that so far as extraction
of money from the employces is concerned,
we have received only one complaint. On
the complaint, we have already taken action
and we have asked the police authorities to

investigate, If the hon. Member is in posses-
sion of any such information, I would
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request the hon. Member to kindly pass on
that information. I am prepared to take
immediate action on that.

And then, Sir, it is true that there was
some dispute between our Indian employees
who have gone abroad working under the
Indian employers and the Indian employers
mostly with regard to non-payment of wages.
It is because of acute foreign exchange
shortage as a result of which Iraqi clients
have not been able to make prompt payments,
When they did not make prompt payment to
the Indian employers, the Indian contractors
who have taken the work were not ina
position to pay the wages to the employees
in time. This is with regad to Uttam Singh
Duggal, Bhandari Builders, Punjab Chemi
Plant and M/s. J.P. Associates. So, in order
to over-come this difficulty because the
forcigq employers or foreign clients were not
in a position to make prompt payment, there
was an agreement reached in 1983, It was
reached between the Government of India
and the Iraqi Government on deferred pay-
ments and it was agreed that Exim Bank of
India would advance loans to Indian Cons-
truction Companies to meet their minimum
requirements. The Exim Bank is paying
advance to the Iraqi Government and the
Iraqi clients are making payments to the
Indian employers, After this arrangement has
been entered into, regular payment has beea
made.

Now, I think_ it is better, if I go one by
one of these Indian employers. After this
arrangement, 1 think, most cf these problems
with regard to non-payment of wages or de'ay
in the payment of wages have been sorted
out. And the Ministry of Labour have been
insisting that these loans givea by the Exim
Bank arc first and foremost used by the
companies for payment of wages. As 4 result
of that, most companies have been able to
clear the arrears of wages of 1983. So, simi-
lar arrangement is also being made for the
year 1984. So far as the Uttam Singh Duggal
employces arc concerned, they went on strike
in January, 1983 because of non-payment of
wages. There were other demands also. When
they went on strike, promptly the Iraqi
Government intervencd in the matter. As the
hon. Members are aware, particularly
in the Gulf countries strikes are
completely banned and pobody is allowed
to go on strike, Because they had gone
om strike, the Iraqi Government inter
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vened and deported approximately 836
workers in February, 1983. So, all these 836
workers because they were on strike. camec
back, When they came back, when their
grievances were brought to the notice of our
Ministry and our Ministry took up the matter
with the contractor, that is. Uttam 'Singh
Duggal, the following scttlement has been
arrived at.

The settiement between the workers and
Uttam Singh Duggal & Co. is that the Com-
pany would honour the contract’s stipulation
in so far as the Payment of arrears of wagés
was concerned. Wherever it was brought to
the notice of the company that the wages
had been reduced with refer to the wages
initially contracted for by the company, they
were asked to pay according to the contract
of the company and refer to the copy of the
contract filed with the POE, Delhi and pay
according to that contract. The company has
agreed to pay according to that.

In cases where the contiact provision
was specifically for 8 hours work per day,
the company would pay for owvertime to
those who are doing a normal 9 hours work
per day. They were working for 9 hours. But
the contract stipulated that they would work
only for 8 hours. So, wherever they were
working for 9 hours, it was agreed th.t the
overtime would be paid to the workers,

The return air-fare would not be dedu.-
ted on the Pending dues of the workers,

PROF. N.G. RANGA : What about the
wages 7

SHRI VEERENDRA PATIL : Whalcver
wages had been agreed to, they have paid
the wages. Because they had gone on strike.
the lragi-Government deported them. When
they came back, when their grievances were
brought to the notice of the Labour Ministry,
the Labour Ministry took up the matter
with them.
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Sir, the contention of the hon. Mcmber
is that these contractors are making a lot
of money and that they are. not accounting
for money that they are making in f oreign
exchunge. These companics are registered
companics. When they are registered com-
panics, when they are Public limited com-
panics, whatever earning is there, whatever
transaction is there, every company is requi-
red to give the accounts to the Income-tax
Department.  Therefore, they are also requi-
red to give all the accounts to the Income-
tux Department.  If supposing some com-
panics are suppressing the information, it is
for the Ministry concerned to take necessary
actien.  If the hon, Member is in possession
of any facts that  certain coOmpanics are
mzking a lot of money in foreign exchange,
that they are not remitting moncy, that they
arc not showing the profit and that they are
suppressing the information, he can pass on
that information to the Ministry concerned
and the Ministry concerned  will definitely
tuke action against that companp.

So far as Uttam Singh Duggal and Co,
is concerned, subsequent to the settlement,
another representation was' received  which
was not signed by any worker, but raised
the dispute relating to exchange rate used by
the company for scttling the arrear wages
and Payment of overiime. Since the workers,
contracts specifically mentioned  tha: the
workers wouid work for 8 hours and not for
¥ 10 10 hours, a8 mentioned in some of the
contracts, subscquently, one Mr. Balkrishan
Kachwaha filed a writ Petition in the Sup-
reme Court of India in - which both M/s
Uttam Singh Duggal and Co. and the Union
of India werc made réspondent.  They have
raiced some-of the major Points in that. The
writ petition is still pending.  So far as the
writ petition that is pending in the Supreme
Court is concerned, in the pruyer the peti-
tioner has also  asked for action to be taken
against M/s Uttam Singh Duggal and Co.
under the Emigration Act, 1922, This is
becing examined from the legal point of
view,

As regards D. S. Construction Company,
we have received some complaints against this

Company also. They were working in their
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project in Libya. The complaint is with regard
to less payment and delayed payment of
wages. In view of the serious nature of the
complaint, the Ministry temporarily withheld
the permission to the Company to deploy
additional workers. The company appealed
against this action of the Government in a
Civil Writ Petition before the High Court of
Delhi and the High Court of Delhi “has
passed orders by Division. Bench directing
the Company to file an affidavit confirming
compliance of the three conditions :—

(i) The company would pay wages to
emplovees at the current exchange rate,

(ii) The company would return  passport
to all its cmployces and also arrange to
issue idcniity cirds 10 them,

(iii) The company would settle all the
pending claims of its cmployees including
ex-employecs.

Once this affidavit was filed to  Govern-
ment, then Government  permitted Mjs.
D. S. Construction Compaay to deploy
additional workers in their project in Libya,
Since that time, no fresh claims have been
received against this Construction Company.

There is one complaint from ShriSatyam
against M/s. Som Datt Builders. Some hon.
Members huve also written to  me about
this complaint. The complaint is that Shri
Satyam who wurked for two yeurs with M/s,
Som Datt Builders in Iran as a Graduare
Engincer his complained that some arrears
of salary as well as  payment of gratuiiy,
overtime and fooad allowance were duc to
him. The three hon. Members  had also
written to me on complaints of Shri Satyam.
The Ministry of Labour took up the matrer
with M/s. Som Datt Builders who agreed 1o
make payment of arrears of wages but poin-
ted out that Shri Satyam being a Graduate
Engineer was not entitled to overtime and
gratuity. Subsequently, it was revealed that
Shri Satyam had been given an appointment
letter as well as an cmployment contract on
somewhat different  terms of employment.
M/s. Som Datt Builders have now agreed to
abide by the terms and conditions either of
the appointment lctter ot the cmployment
contract as desired by Shri Satyam. This is
with regard to the complaint of Shri Satyam
against Som Datt Builders.

Then ther;z are complaints against M]/s.
N.S.Choudhary and Co. M/s. N.S. Choudhary
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& Co. were appointed subcontractors of M/s.
NPCC, a Government of India Enterprise, in
their project in Iran. Accordingly, M/s. N.S.
Choudhary deployed 72 workers but made
no cfforts to pay wages.

NPCC thereafter terminated the sub-
contract with M/s. N.S. Choudhary on 17-3-
83 and arranged to repatriate 72 workers to
India on 18-4-83. The grievances of the work-
ers were then taken up by the Ministry of
Labour and at the Ministry's insistence, it
was decided that NPCC being the prime
contractor had a moral responsibility towards
the workers and would make the payment
of wages, pending realisation of this amount,
from M/s. N.S. Choudhary. This payment
has been made by NPCC.

MR. CHAIRMAN : Are there many
complaints ?

SHR1 VEERENDRA PATIL : There
are many complaints. hon. Member wanted
to know. Because it is very difficult for me
to remember all those cases, that is why I
am recading because the hon. Member is
under the impression that these contractors
are making lot of money, are exploiting and
arc treating the employees badly. The emp-
loyecs have gone outside and are working
under them as tentative labourers. That is
not the case, Wherever there are some
complaints and whenever they are brought
to our notice, immediate action has been
taken. :

With regard to Gurdeep Singh, Associa-
tes, 1 have already made it clear that we
ceived a complaint and we had referred
the complaint to police authorities for fur-
ther investigation.

With regard to the complaint of Shri
Sabarwal against’ Bhasin' Associates, Shri
Sabarwal had met with car accident and
applicd for compensation. As a result, the
Company terminated his services and repa-
triated him to India. Shri Sabarwal has
filed a compensation claim. The matter was
taken up with the Company and they have
stated ihat Shri Sabarwal was on a private
journcy with some of his associates in the
cur when the accident occurred and, as such,
the company was not liable to pay any
compensation. This reply of the company
has been forwardcd to Shri Sabarwal.

There was one complaint against M/s.
Som Datt Builders; the complaint related to
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payment of compensation in respect of
Shrimati Rajamal's husband, Mx. Natesan,
who died in harness while working in Iran, ..

MR. CHAIRMAN : All thesc indivi-
dual cases, if you go on croting like this,..

SHRI YVEERENDRA PATIL ;: I will
not quote individual cases. M/s. Som Datt
Builders have deposited the insurance moncy
of Rs. 1 lakh in the labour court to be trans-
ferred to the legal heirs of Shri Natesan.

In brief, I wanted to make it clear that
there are not too many complaints.

If the hon. Members arc under the im-
pression that our Indian employers are taking
our workers from here and are exploiting
them, it is not so. The Emigration Act and
the rules that have framed thereunder are
meant only to safeguard the interests of the
emigrants who are working outside, and we
have already requested our Missions to see
that the Indian workers are not harassed
and their interests are properly safeguarded.
Therefore, it is not correct to say that our
Indian Workers are being harassed.

1 want to give only one information
because the hon. Member is under the im-
pression that the member of Indian emi-
grants who are going to the Gulf countries
is coming down. Itis not so. I can give
the figure. More or less, their number is
constant. Although there is feeling that
because of the cut in oil prices the develop-
ment activitics in Arab countries particularly
have been slowed down and, thercfore, the
number of workers who are going from our
country and other countries is now wvery
much reduced, that is not correct so far as
our couniry is concerned. Our people are in
demand and whatcver number has gone last
year and the years before last year, more or
less the same number has gone. 1 can give
the figures : in 1979, 1,71,800 emigrants had
gone; in 1980 2,36,200; in 1981 2,76,000; in
1982 2,39,545; in 1983 2,24,995. That
shows,

PROF. N.G. RANGA : How many are
coming back ?

SHRI VEERENDRA PATIL : We do
not have that record. But they are coming
back because whenever they are going, they
are going for a particular period; may be,
for two years or three ycars; after the expiry
of the-contract period, they are coming back,
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But we do not have the record of those who
are coming back. We have the record of those
who are going out because they have to
approach us for emigration clearance; there-
fore, we have been able to maintain that,
and I am giving these figures in order to
impress upon the hon. Members that the
number is not going down, but it is constant.

s gazrg mresy - @wgfa w@eEa,
1984 ¥ fwaq ¥, ¥ F FJive TG
fer &1

MR. CHAIRMAN :
all your points,

Mo ufwa KA Agar (FFENI) -
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g9 sz & S ¥ 9y fag w7194,
wu garera, faafor gxaq e a2 w=41-
aq ¥ qraad agl gr awarg ) fagm
Y5 9T %9 ARG 99 g WY /AR
() m & gor mar 3—
' s‘whether the construction companies in
question have approached the Govern-

ment for financial assistance to com-
plete their contracted projects’.

The answer was :

“No, Sir.

3t Ay St § aqerar fe wagd &
Tz & fay g9 fast srafaa) Fawwre &
qra ugte fFar YT g 7 s ¥
IEE qFE

MR. CHAIRMAN : That question is
different; that is regarding wages.

PROF. AJIT KUMAR MEHTA : But
wages were paid for completion of the work;
that is a part of finance for completion. of
the work. After all, wages are for that
work only. That becomes a contribution
or aid to complete that project.

99 AN § AL EH w1 drar drey
&g fzar srrar, &Y g ag «=t I3F &N
AT T FJATAT |

He has answered
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wrfet & & gw Wiy &) a7 w19 w
o feamr wigar o WX oy ®
YAy H wEr

‘““Some of the projects of the following
Central Government public sector cons-
truction companies have been delayed
due to constraint of funds arising out of

non-payment of due amounts from their
clients abroad”.

waed § ay fafewa @ mar B
fix g S9Awt ¥ W owT WY
wit &, fag & sroor ofeqiomg aqd o#f
gt & 1 e Feafa & aur ag ot i § P
TAodtodod) & Fatdw T srfawificql
¥ e R 91 § Iagrar fRw & 31y
%! ¥1X 37 g i@t wqqr @9 gar o &
FTAAT Frgar g fF 3gia feadt arnd o
a1 s ag o Agd fv dawEA &
gra), IA & NI E I T AW qUAIQ
% ?

PROF. N.G. RANGA : How is it rele-
vant here 7

PROF. AJIT KUMAR MEHTA : Why
not, Sir 7 It is related to that. This is
about constraint of funds, So I am asking
this. When there is so much consiraint of

funds experienced by the companies and in
the face of that constraint of funds...

MR, CHAIRMAN : It is not ? rele-
vant to this.

PROF. AJIT KUMAR MEHTA : Why
not 7 You just read the original question,
I am basing my question on the original
question,

MR, CHAIRMAN : This is only half an
hour discussion on the subject,

PROF. AJIT KUMAR MEHTA : But
it is based on the original questton. You
just go through the original question. [ am
not deviating from the original question.

MR. CHAIRMAN : All right. You
kindly put your quesiion now and com-~
clude.

PROF. AJIT KUMAR MEHTA : I#m
concluding.

Cos. (HAH Dis.)
fqu w arfe dacin are &
Peedardl & wdafiedt & i a3 Pdw A
araiq &Y ?

U garw S deA ¥ & ag aron
wTETT P W & ww o) gaet sareat
fadwit % et &, W ¢@ daiw ¥ ay dhey
ar & fs woge ww fade ¥ wig wy-
Pt T, o 3@ & ggr gt Areed ¥
97 ®7 wfirard 1" W far o,
fra® s W g¥ear ar 9 st e
§ 1Y, A IAST GHTAAT IT ®) firey
|

st gfg wx o (WERT) &K g
& qgTT | TIEEE wEEy ¥ AR A el
ot ¥ a# faware § sarw fear @ 1 & o
quy grafanr & MY ¥ wnw g8 wife
ggNw 3IF AN gafemw

National Buildings Construction Corpo-
ration, Engineering Projects India Ltd.,
International Airports Authority of India,
National Projects Construction Corpora-
tion. Indian Roads Construetion Corpora-

tion.

18T &1 $19 &, ag Afar A s &
wer T @ 1 & ST wigar § e dfdar
AT €UF TN T FEGAIT ITA F1F] 9”0
T & ot 7@t T A Wt fow wHrT &
feafa &1 afx 3§ QX fsor aqa< fawr
W@ & a1 Ag? A WF q19¥ g9 # g
1 I AR T HIT TSI o §
T wig o) EAIE § w1 ¥ 9 EE gl

arefa T & wrgAfoay fgdeat & s
gurmmrm&zfm St wr orfagn §

wrd wud §, ¥ e AR aua 9T g
2x § 7 wgi 9T JwtgW AT AWY AT
forerar § a1 A, agi wav feafr g 7wy
ST X e & SeT i

MR. CHAIRMAN : Thank you, Mz. Jain
that you were very brief, Sliri, K. Lakkappa.
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SHRI K. LAKKAPPA (Tumkur) : Mr.
Chairman, Sir, this Half-an-Hour discussion
arises out of the questions put by myself
and by Shri Dharam Dass Shastri. After
listening to the replies of the hon. Minister,
still, there are many doubts to be cleared.
He has conceded that there are a number of
private companies operating in the man-
power projects, They not only defraud them
here but also the employees abroad. These
are the facts as revealed by the hon. Minister.
According to my infrormation, even the
labourers who have been taken by them are
not only cheated in this country but also
outside. There is one instance in point,

MR. CHAIRMAN : You put the ques-
tion.

SHRI K. LAKKAPPA: 1 am putting this.
There is one gentleman opcrating the
company by name D.S. & Company. Even
to-day we can see hundreds of people in his
premiscs waiting for getting money which
has teen collected illegally. Thesc are not
ordinary problems. Lakhs and lukhs of
pcople are exported from here. This involves
the Ministries of Labour, External Affuirs
and the Department of Banking (Ministry of
Finance). Thercfore these are various serious
matters. They not only defraud herc but
also they defraud outside the country, They
have not completed a number of projects
abroad on date whether they be the public
sector or the private sector companies. 1
want to know how this mushroom growth
of private agencics are being registered,
How many of them have been registered ?
In view of the above, the question arises.
Moneys have been involved from the banks.
What is the amount of moncy involved in
the private and public scctors ? There are
various financial institutions through whom
they get the money. How much of it has
been returned back and how much has not
yet been returned by them. How many cases
of violation of forcign exchange regulations
are there 71 want to have the facts about
the activities of these companies.

I want a degp probe and oversecing the
activities of these companies. There is no
coordination to oversee the activities and
to plug the loopholes. They are indulging-in
unethical and illegal activities. Therefore,
1 want that a White Peaper shuld be pub-
lished and brought before the Houese, Will
the ho. Minizter conce¢ a probé and to
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oversee the activities of these manpower
€xport corporations ? Since the bank money
is involved,T want a categorical answer
from the hon. Minister as to whether he
will strcamlinc the whole system of the func-
tioning of the Ministry in a proper manner.

SHR1 HARIKESH BAHADUR
(Gorakhpur) : Sir, it is very clear from-
the reply given by the hon. Minister tbas
some of the companies are not properly pay-
ing the wages to the workers and they are
involved in exploitation of the worker.
completely.

There are many companies which are
charging money while they send the workers
outside the country. It is very clear and
many allegations have been made, The hon.
Minister his already aware of this. So far
as my knowledge goes, I know that every
worker who is being sent ou’ side the country
is charged at least Rs. 10,000 and he has to
pay that amount, Otherwise, he will not be
sent 10 foreign countries. Perhaps they are
not making any complaints and this is a
different matier. This matier has been dis-
cussed in this House time and again, but we
are finding that no action has been taken.
I have a great regard for the hon. Minister
becuse he is a very capable person and also
4 person who looks into the complaints
which are made. But these are the charges
which are of very serious nature, Therefore,
Government should immediately try to inter-
vene and look into them. 1 would like to
know from the hon. Minister specific
answcers to my questions,

Firstly, I would like to know about the
allegations which arc already there against
several companies, against 12.S. Construction
Company to which he has already referred.
They are not working properly and there
are 4 number of other companies also. |
would like to  know the names of the com-
panies which are involved in the exploitation
of the workers. Will the hon. Minister
look into this and consider cancellation of
the permit of thesc companies 7 Also, will
he consider imposing fine on them for their
improper functioning and exploitation of the
workers 7 Will he decide to stop any kind
of financial assistance given to them ? §
would also like to know whether he is going
to take over these companies. Finally, will
the hon. Minister tell us whether he is going
to constitute a Parliamentary Committee
to look into the functioning of these
companies?
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SHRI VEERENDRA PATIL: Sir, I have
made it clear and I have given the details
also about the complaints received from the
employees working under private Indian-emp
loyers. I do not want to repeat again those
things which 1 have already said. But T want
to make it clear that we have not reccived so
far any complaints from the employees, form
the workers working in public scctor cans-
truction companies. The public sector cons-
truction companies like NBCC, NRCC,
IRCC, etc. arc executing the work outside the
country and they have taken a lot of people
from this country for the execution of the
work in foreign countries. But the Ministry
has not received any complaint from those
workers that they are being exploited by
these public sector companics. The hon.
Member, Prof. Ajit Mehta, wanted to khow
the pilgrimage or the ‘vatra’ which has been

done by the officials of NBCC. Sir, when
they have tahen upa lot of execution of
work, naturally in order to review the

progress of the projects, the oficers have
to go on dutics to the foreign  countries and
1 do not think that they arc undertaking
unnecessary journeys and it 1s not a marter
which is to be raised here and as and when
a particular organisation execute the work
in foreign countries and if they want 1o see
that the work is properly executed, naturally
they have to send their officiats on duty.

PROF, AJIT KUMAR MEHTA (Samas-
pur) : The Chairman and their family members
have made journeys in the name of the
Companies.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THLE
MINISTRY OF WORKS AND [HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) The hon. Member

should remove his illusion and 1 would
categorically state that no family member of
the Chairman, NBCC had gone outside the
country in the name of the company and
only the Chairman has been going outside
to sec the exccution of the work. So far as
the wages of the public sector undertukings
are conccrned, the workers are duly paid
their wages.

SHRI VEERENDRA PATIL Now,
the main complaint is about thec non-pay-
ment and delay in making payment, That is
the main complaint received. In this connec-
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tion, I would like to state that the Govern-
ment of Irag and the Government of Libya
were facing acute foreign exchange shortage
and because of that Iraqi clients were not
making proper payment to our Indian Cons-
truction companies -~ when they were not
able to get proper payments from their
clicots naturally they were not in a position
to disburse their wages. Therefore, the
EXIM Bank have agreed to advance loan to
the Indian Construction Companies. As and
when the EXIM Bank advance loans and as
and when the Indian Construction compa-
nies receive the loans, the companies will
immediately make the payments to the
workers. 1 think they are taking the loan
from the EXIM Bank and already making
the payment to the workers.

Hon. Shri Lakkappa said that the DS
Construction Company was cheating the
workers. 1 have requested Shri Dharam Das
Shastri and would again  request Shri
Lakkapa also that they should let me know
what are the complaints and who are the
complainants. If that information is passed on
to me, we will not hesitate to take action
against DS Construction Company or any
other Company which is cheating the workers
and will do whatever is possible under the
Act in order to see that the interest of the
workers is safeguarded.

Hon. Membc,, Shri Harikesh Bahadur
is under the impression that these workers
are paying a lot of money to the Indian
employers. It is truc that the workers have
been payving money, but  not to the Indian
employers. 1 have made it clear that the
Indian employer is not expected to extract
any money from the workers. It is only the
recruitting agents who have been extracting a
lot of amount and we have reccived com-
plaints, But it was at the time when the
Emigration Act was not in force and it was
still under consideration and had not been
passed. They were extracting a lot of
money and it was not an officen, Now with
the passing of the Act and framing of the
rules, any recruiting agency which is recrui-
ting the workers for a foreign employer is
not expected to charge more than Rs,1500/-
from the worker. If the charges are more
than that per cmigrant, the recruiting agent
ir liable for punishment because it is an
offence now.
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The hon. Member also wanted to know
what is the punishment for that. now, tak-
ing into account the concern expressed at

. various forums on the matter of exploitation
of workers by recruiting agents and employ-
crs, provisions have made for offences of
this nature and punishment by way of im-
prisonment upto a period of two years and
fine upto two thousand rupees have been
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provided in the Act, making the penalty
double for each subsequent offence, Adequa-
te provisions have been made in the Act
itself.

18.58 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, May 3, 1984]
Vaisakha 13, 1906 (Saka.)
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